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IN THE CENTRAL AIDMINUISTRATIVE TRIBUNAL, JAIFUR BEICH, JAIPUR.

0.A No.115/98 Date of srder: ;3)); ) VL owD
Gecrgelutty V., 2’c Sh;ri I.vchannan, Stcreleeper(T), AMSE Wing,
Geclcgical Survey ¢f India, West :che, Jhalana Dungri, Jaipur.

...Applicant.
Vs.

1. Union of India thrcugh Directcr General, Geclogical 3Survey of
India, 27, J.L.Nehru Rcad, Calwutta.

2. The O&Sr.Deputy Directar General, AMSE Wing, Vasudha Ehaewan,
Fumaraswamy Layout, Bangalcre.

3. Directcr, AMSE Wing, Geclcgical Survey of India, Jhalana Dungri,
G-Rlock, 3rd Flocr, Jaipur.

4. Shri M.R.Ravi, &‘c Sh.MN.V.Ramarac, Stcrekeerer(T), 0,/c Dy.Directcr
General, BMSE Wing, Vasudha Bhawan, Eangalcre.

« e oRespondents.

Mr.M.M.Bhavathan - Ccunsel for applicant.

Mr.v.S.Gurjar - Counsel for resrcndents.

CORAM: |
Hon'ble Mr.S.F.Agarwal, Judicial Member
Hon'kle Mr.N.P.Mawani, Administrative Member

PER HOMN'RLE MF.3.F.ASARWAL, JUDICIAL MEMEER.

Mainly the relief scught by the applicant in this Original
Application is to cquash the impugned crder dated 24,I,2¢ (Annz.Al) so
far as the applicant and respcndent lNo.4 is concerned revising the
senicrity as on 21.12.9% and tc declare the applicant as senicr to

\

respondent Mo.d by protecting the senicrity positicn of the applicant as

on 31.12,95 iszued vide crder dated 19.11.1935. |

2. The respcndents filed their reply. In the reply it is

categrorically stated that in view cof the directions given by the crder

rassed Ly Pangalore Pench ¢f the Tribunal in O.A2 MNc.1555,°82, filed by

N.R. Ravi, the senicrity of respondent llc.d was revised. Therefore, the

imrugned crder is rperfectly legal and valid and not liakble to be
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interfered Ly this Tribunal.

3. Admittedly, the arplicant has Leen s-enior tc Shri MN.RE.Ravi, keifcre
issving the impujned crder dated >0.5.25, It is alsc not disputed that
in 0.A Nc.1556/92 decided by the Pangalcre Bench of the Tribunal on
20.5.29, the applicant was not a party and the following directicns were
rassed by the Pangalcre BEench ¢f the Trilkunal to the respondents cn the

arplicaticn filed by Shri M.R.Ravi, respcndent Ho.d.

"26, In the result, we allcw this applicaticn, by directing the
respendents te premcte the applicant, on a regular kasis, if found
suitable, within a pericd of 2 mcnthe from the date of receipt of
this crder, under rtreper procedure, under the 1555 Rules, in a
e | clear vacancy, which existed and waz earnarked in the post of
SE(T), fcr the feeder channel cf Caretakers, pricr to the
implementation of the 1927 Rules, frcom the date he actually became
eligikle for promction to that pest, under the 1922 Rules.”

4., On a perusal <f the akbove directicns, it appears that directions
were given cnly with regard tc ccnzideraticn of promc-tit-n of Shri H.R
Ravi tut there waz no specific directicn regarding revision of
genicrity. Mo deukt, pr_c-mc-tic-n relates to senicrity but it is an
undisputed fact that the a[:plicént was not given any cppertunity of
hearing’/show cauce Lkefcre revising the senicrity positicn of the

applicant as it ie stood on 31.12.95, If the respondents were anxicus to
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reviee the senicrity list on the basis <f the directicns issued Ly the
Pangalcre Bench cof the Trikunal, after promoticn of respcndent MNo.d, it
was incumbent on the part of the respondents tc afford an oppertunity of
hearing te the applicant. Put withcut affcrding any cpportunity of
hearing/shcw cause ncotice tc the applicant, the impugned crder so
pacsesed is definitely against the rprinciples ¢f matural justice and
liakle to be quashed.

5. In view c¢f abcve all, we quash the impugned crder dated 14.2.93

J\"N’\/ (

Annx.Al) =c far az it relates to the senicrity of the applicant via-a-

vie respondent HMHe.l and senicrity pesiticn c¢f the applicant as c¢n
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31.12.95 is maintained. If the respondents are dezire to determine the

seniority, the same can only be done after fcllowing the principles of

natural justice.

6. No order as to costs.
//\’}"“’:{.é"/ l\,:\,A/ E
- R . /‘“
(N.P.Nawani) (S.K.Agarwal)
Member (A). : Member (J).



